dl TEM NO 84 REG STRAR COURT NO 1 SECTI ON Xl

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUNMAR

Petition(s) for Special Leave to Appeal (Civil) No(s).18579/2005

CHAI RVAN, U. P. JAL NI GAM Petitioner(s)

VERSUS

RADHEY SHYAM GAUTAM & ANR. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 12/10/2006 This Petition was called on for hearing today.

For Petitioner(s) M. Vi kas Bansal, Adv.

M. Kam endra M shra, Adv.

t he

For Respondent (s)
Ms. Rachna CQupta, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
The records woul d show that notice to r espondent
sent on 26. 9. 2006 by
regi stered post A. D. However, neit her t he A. D. card nor
nvel ope has been
recei ved back so far from the above respondent. Ther ef or e,
hat there is deened

service of notice on the above respondent
V!

C.P.C. and Section 27 of the General O auses Act.

No. 2 was

unserved

decl are

e

t

in view of proviso to sub-rule(5) of Rule 9 of Oder



Service is conplete on both the respondents.

However, there is no appearance for respondent No. 2.

The | earned counsel for respondent No.1 has submitted that respondent
1 does

not wish to file any counter

Therefore, list the matter before the Hon' ble Court.

(B. Sudheendra Kunar)
Regi strar

rd



